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SHRI B.N. SOM, VICE-CHAIRMAN: The applicant in this O.A.. Shri
had i - X
Alekh Ch Rath, retired from service with effect from 31.08.2000. His

grievance i
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actually paid to him on 01.08.01. Its

'as also payable to him on 31.08.200
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also his prievance that he was not



paid any interest for the period from 1% September, 2000 to 31.07.2001
during which period this amount remained with the Respondents. The
applicant has, therefore, filed this O.A. seeking relief to the extent that the
Respondent should pay him interest for the period from 01.09.2000 to
31.07.2001 for the delay in payment, the cost of the application and any
other relief as deemed fit and proper in the matter by the Tribunal.

e Respondents have admitted that there was delay in
disbursement of Provident Fund accumulation but they have stoutly dented
that they are in any way responsible for the delay. On the other hand, the
delay, according to them, was caused due to the fault on the pait of the
applicant. They have, therefore, submitted that his claim for interest on the

cumuiaied amount of GPF is not ienable either in faci or in law

4 N

Referring to the provisions of GPF (CS) Rules 1960 they have pomnted out
that it is incumbent on the retiring emplovee to make an application
ini 1 men nf i 1 N 1 ther oﬁn .i'b o 1} ro 'b‘l} 7
clamming pavment of the amount and thereafter 1f becomes the responst ity
of the Accounts Officer to make pavment. In this case no application

whatsoever was made by the applicant to disburse the amount. They have
further submitted that as per Rules the pre-closing statement for his GPF

amount  was sent fo him ten  weeks prior to the daie of



C)l

retirement.  They have also pointed out that the applicant himself has

admitted that he had not made any application for withdrawal of his GPF

amount before retirement. On this technical sround the Respondents have

stated that they have no Kability to pay interest on GPF accumulation of the

applicant from 01.09.2000 to 31.07.200

p-_n

3. The applicant by filing a rejoinder has reiterated that it is incumbent

on the part of the Respondents to inform a retiring emplovee 10 weeks in

advance by furnishing a pre-closing statement to GPF amount to enable him
1 && 4
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to apply for withdrawal of the amount. But he was neither provided with

any pre-closing statement in-terms of Governi

ent of India. Department of
Personncl and Training O.M. No.20(3)-P-PW/22-E  dt.05.08.96 nor was he
asked 1o apply for withdrawal in the prescribed form.  He further submiited

that the pre-closing statement which the Respondents had issued to him

(Annexure-A to the counter) relate to the accounting vear 2000-01 issued

perused the records placed before me. The Ld. Counsel for the applicant

has repeatedly drawn my notice to GPF (CS) Rules 1960 pointing out the




lapses on the part of the Respondents in settling the GPF case of the

applicant
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Ther t the case that the GPF
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accumilation amounting to Rs4,01635/- was paid to the a pplicant not on

31.08.2000 but on 01.08.01. There is also no dispute that the Respondents

have paid a sum of Rs.2758/- towards the interest for delay of 24 days, that

78

is, for the period after expiry of one month from the date of submis sion of
application by the applicant. From the submissions made by both the
parties it is clear that the Respondents had not carried out the procedure for
closing of the GPF account of the applicant on superannuation strictly in-
terms of Departiment of Personal and Training letter dated 05.08.96. It also
appears that the applicant was never counscled or calied upon to submit
formal application for withdrawal  when they seitled his other retirement
dues. While it is a fact that the applicant had delaved submission of his
application in the prescribed printed form for withdrawal of GPI' amount
from his account , the lapse on his part was purely technical in nature. On
the other hand, his coniribution to his GPF amount had remained with the

Govt. as part of government’s public borrowings and for that the
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Respondents are legally bound to pay interest on annual basis.

these facts and circumstances of the case. I see no reason for denving the



benetit of interest on the GPF accumulation of the applicant from the period

from 01.09.2000 to 31.07.2001. during which period this amount had

,._«

remained in GPF as part of the public borrowing of the Govi. I therefore,

direet the Respondents to caleulate the interest on the amount standing  at

7 i«l :

' the credit of the applicant in his GPF amount during the period 01.09.2000
to 31.07.2001 at the then prevailing rate of interest pavable to GPF
subscribers less the amount of Rs.2758/- already paid to him. Accordingly
this O.A succeeds. No costs.
/BNSOM )
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